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The Deputy Minister of Education
(Dr. K.L.Shrimall) : The D:puty Minis-
ter had just taken over and it was proper
tnat a more :xnzriencad Minister o(PCabi-
nct rank shoald have been put in charge.

Mr. Speaker: It was a question of
internal arrangement.

Retrenchment of Civilian School
Masters

*487. Shri Keshavaieng : Will the
Minister of Defence be pi:ased to state :

(a) whether notices of  discharge or
termination of s:rvices have been served
o1 a large number of Civilian  School
Masters ;

(b) if so, how many have been served
with such notices ;

(c) what is the duration of servicc
rendered by most of them ; and

(d) whether any representation  has
been made requesting the withdrawal
of such notices and if so with what re-
sults ?

The Minister of Defence Organi-
zation (Shri Tyagi): (a) and (b).
Notices of termination of service were
s:rved on 202 Civilian School Masters.

(¢) Ranging from 1 to 6 ycars.

'(d) Representations have been made
requesting  for the withdrawal of the
notices. It has not been found possible
to accede to the request. Efforts have,
however, been made to absorb as many of
the School Masters as possible in alterna-
tive apponitments.

Shri Keshavaiengar: Can we have
an assurance that alternative jobs will be
foaad for thesc discharged persons and
when they are so found their services
will be deemed to be continuous ?

Shri Tyagi: In themonth of June
about 33 were declared surplus and all
of them were absorbed. In July, 184
were surplus and 95 of them have been
absorb=d in service. If alternative jobs
arc found and within a short period I
shall try to sec that their past services
arc also counted.
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Shri K. C. Sodhia: What rcasons
led to the giving of notice to these school
masters ?
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Shri Tyagi : When these civilian
school masters werc cmployed they were
told that they were being cmployed against
temporary posts and that these posts arc
generally reserved or combatants.  As
soon as the combatants were surplus and
could takc over these posts the civilians
had to go.

Defence Training Centres

*588. Shri D. C. Sharma : Will the
Minister of Defence be pleased to
atate :

(a) how many ‘I'raining Cecnlres are
maintained in India for the Aimy ard the
Air Force ; and

(b) whether it is proposed to open any
more Centres of this nature ?

The Minister of Defeace (Dr. Katju):
(a) Army Force 65. Air Force 12.

(b) Yes, but no decisions have yet
been taken on any of the proposed additional
centres.

Shri D. C. Sharma: May I know what
is the scope of the training at these centres ?

Dr. Katju : It is a very wide question
and I would like to have notice. .

Shri D. C. Sharmas May I know
how + many persons were benefited by
this training at the Army Unit«  and the
Air Force Units?

. Dr.Katju : I have not got the fiSures
just now.

Shri D. C. Sharma: May I know if any
technical personnel is imported from abroad
for the purpose of this training or itis im-
parted only with our country’s resources ?

Dr. Katju : So far as technical per-
sonnel from abroad is concerned I do not
think so.
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Tobacco Excise Daty

*589. Shri Dabhi: Will the Minister
of Finanoe be pleased to state when
Government propese to appoint the
Expert Committee;, recommended by
the Taxation Enquiry Commission, to
go fully into the question of the “cape-
bitity’ criterion of tobacco for purposes
of levying excise duty thereon ?
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The Minister of Revenue and Defen-
ce Expenditure ( Shri A. C. Guha ):
The question of appointing an expert
Committee on the lines recommended by
the Taxation Enquiry Commission, to
review the working of the present excise
tariff on tobacco, is under Governments’
active consideration.

Shri Dabhi : May 1 know hc')'w‘ long
will it take Government to appoitt L.c
Committee ?

Shri A. C. Guba : | may say that we
have accepted the proposal but we are now
processing the thing. Some inter-
departmental consultation is also necessary
and it may not take a long time to come to
a final decision as regards the personnel
and the terms of reference of the Com-
mittee.

Shri Dabhi: May | know whether
it is a fact that according to the Taxation
Enquiry Commisson, the complaint against
this ‘capability criterion’ is that similar
varieties of tobacco are taxed differently
io different areas, that classification of
wvaricties made as to their utility is faulty
and that frequent revisions are being
made in the classification involving uncer-
tainty and risk to business people ?

Shri A. C. Guha: Certain com-
plaints have been received by the Govern-
ment and also complaints were sent to the
Taxation Enquiry Commission. But the
difficulty is that we previously used to
Jevy excise duty on intended use but
that also was not found to bc quite satis-
factory and then, in 1951, we came to
this capability standard. We are receiving
certain complaints but I can say the Taxa-
tion Enquiry Commission has come to the
conclusion that intended use would not
be a satisfactory substitution. In any
case they have approved of this capability
standard and the complaints will be en-
quired into by the Committee when set

up.
Shri Dabhi: May | know whether

the proposed expert committec will include
representatives of the trade ?

Shri A. C. Guha: Yes, 1 think
so.

Mr. Speaker : ShriVittal Rao wanted
to say something. He mayput his } ques-
tion.

Shri Vittal Rao: I wanted to put
tbe same supplementary that has just now
been put by my hon. friend.

Shri N. B. Chowdhury : May I know
whether Government is aware of com-
plaints that some people who are growing
tobacco for domestic consumption arc
.being harassed by excise inspectors in
. different parts of the countiy?
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Shri A. C. Guha: That does not
come within the purview of this question.
At the same time, if there are complaints
from tobacco growers, therc are also com-
plaints that taking advantage of the home
consumption quota, some of the tobacco
growers try to erade excise duty.

Mr. Speaker : What was thc reply
to the last supplementary by Shri Dabhi ¢

Shri A. C. Guha : Shri Dabhi asked
whether any representative of the trade
will be taken on the committee. I think
that is the recommendation of the Taxa-
tion Enquiry Commission and we shall
take some representative of the trade on
that committee.

Shri D. C. Sharma : Is it not a fact
that when complaints are made against
some people in the Department, they arc
referred to the very same persons for in-
vestigation ?

Shri A. C. Guha : Not necessarily.
If the complaint is against a particular
officer, the practice is to send some other
officer to enquire into the complaint.

Cantonment Boards
*g¢90. Dr. Satyawadi : Will the Minis-
ter of Defence be pleased to state

(a) the names of the Cantonment
Roards where facilities of weekly rest,
Provident Fund. uniforms and frec educa-
tion arc not provided so far to the ClassIV
cmployees ; and

(b) what steps Government propose to
to take to provide the same ?

The Minister of Defence Orgunizs-
tion (ShriTyagi): (a) A statementgiving
the required informarion is placed on the
Table. [ See Appendix TV. annexure No.

18].
(b, Tre Cantonment Boards have lLicen
advised to provide. as for as possible. all

such facilitics to Class IV employees and
to improve their conditions of service.
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